
O r ig ina l  Application No. 247 of 2004

Jabalpur,  th is  the 20th day of October, 2004

Hon’ble Shri nadan Mohan, Dud ic ia l  Wamber

Gayaprasad Nandram, s/o. late Shri 
Nandram, aged about 80 yea rs ,  Retired  
E le c t r ic a l  Train Lighting (Examiner),
Ex. TXR(EL) ET, Resident of New Garib i l ine  ,
C/o. Rakesh Kirana Stores ,  I t a r s i ,
D is t r ic t  Hoshangabad (f'lP). • « .  Applicant

(By Advocate -  Shri Rajendra Shr iuastaua)

V e r s u s

CENTRAL ADMINISTRATIl£ TRIBUNAL, JABALPUR BENCH, DABALPUR

%

1. Union of In d ia ,  through i t s  
General Planager , Central Railway,  
Bombay.

2. D iv is iona l  Railway Manager,
Busaual D iv is ion ,  Central Railuay,  
Bhusayal (MH).

3» F»A. & C«A*0* ( Pension ) .
Central Railuay, Bhusaual (MH). Respondents

(By Advocate -  Shri M.N. Banerjee)

O R D E R  (O ra l )

By f i l i n g  th is  O r ig ina l  Applicat ion  the applicant

has claimed the fo l low ing  main r e l i e f s  s

” ( i )  tha t ,  by issuance of a u r i t  in the nature of 
mandamus, th is  Hon'ble Tribunal be pleased to 
command the respondents to pay rev ised pension as 
contained in Neu Pension payment order dated 
27,3.2001 (Annexure A -3 ) ,

( i i )  that ,  by issuance of a u r i t  in the nature of  
mandamus, th is  Hon’b le  Tribunal be pleased t o ' 
command the respondents to pay a r rea rs  o f  rev ised  
pension for  the period u ith  e f fe c t  from 1 .1 .1996 to 
t i l l  the rev ised pension payment be made uith the 12^ 
interest  on delayed payment.”

2> The b r ie f  f a c t s  o f  the case are that the applicant  

r e t i r e d  from the Railuay service on 30,4,1984. At the 

time o f  h is  retireiient h is  pension uas fixed at Rs.

3 B l/ -  plus other r e l i e f s .  His pension uas rev ised  from 

time to time. The respondent No. 3 vide i t s  order  dated 

27th March, 2001 (Annexure A~3) issued a revised pension



A

payment order .  Due to the recommendations of the F if th  

Central Pay Commission, the pension of the applicant uas 

revised and a f te r  c a lcu la t io n ,  consolidated pension 

admissible uas found Rs. 2,500/- which uas made payable 

with e f fec t  from 1 .1 .1996. But neither the revised pension 

nor the a rrea rs  due (uith e f f e c t  from 1.1.1996 t i l l  today)  

has been paid to the app l icant .  Hence, th i s  OA.

3. Heard the learned counsel for the pa rt ie s  and perused 

the records c a r e fu l ly .

4. The learned counsel for the applicant argued that the

responctents have rev ised the pension o f  the applicant vide

order dated 2V.3.2001 (Annexure A-3) but they have not 

paid the revised pension and the a rrears  of  pension u . e . f ,  

1 .1 .1996.

5. The learned counsel for the respondents requ-ested

time to f i l e  the rep ly  as the rev ised  PPO has a lready been

issued by the respondents in favour of the applicant and 

nou i t  i s  to be only complied u i th .

6. The learned counsel fo r  the app l icants  states that 

the applicant u i l l  be s a t i s f i e d  i f  .he ,.is 

directed  to submit a fresh deta i led  representation  about 

h is  r e l i e f s  claimed and further  the. 'respondents be 

directed to consider and decide th is  representation  in the 

l ight  of  the order dated 27.3 .2001 (Annexure A-3 )  u ith in  a 

time frame manner.

7. Accordingly ,  I d irect  the applicant to submit a fresh  

representation  about h is  r e l i e f s  claimed to  the respon­

dents u it  hin a period of  one month from the date o f  

receipt  of a copy of th i s  o rde r .  I f  the applicant complies 

uith t h i s ,  then the respondents are d irected  to consider
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a rd decide the said representation  o f  the applicant u ith in  
^^,-ffom the date of rece ipt  of such representati  

a period o f  three month^/in the l i g h t  o f  the order dated

27.3.2001 (Annexure A-3) and also as  per the r u l e s ,  by

passing a speaking, d e ta i led  and reasoned order .

8. Accordingly, the O r ig in a l  Application stands disposed  

o f .  No coats*

(Madan i^ohan) 
Judic ia l  Member
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